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Y (¢) (i) Annual Report of the dations contained in Part I of the
National Insurance Company Limi. Final Report. [Placed in Library.
ted, Calcutta, for the year ended See No. LT-1376/77].

31st December, 1975 along with
the Audited Accounts and the
comments of the Comptroller and

Auditor Genera! thereon. 12,08 hrs.

(1i) A statement explaining that MESSAGE FROM RAJYA SABHA
Government are in agreement
with the above Report and there- SECRETARY: Sir, I have to report
tore no separate Review on the the following message received from
working of the Company is being the Secretary-General of Rajya
laid. [Placed in Librury. See No. Sabha: —

LT-1374/77].
“In accordance with the provisions

(d) (i) Annual Report of the of rule 127 of the Rules of Proce-
General Insurance Corporation of dure and Conduct of Business in the
India, Bombay, for the year end- Rajya Sabha, I am directed to in-
ed 31si December, 1976 along with form the Lok Sabha that the Rajya
the Audited Accounts and the Sabha, at its sitting held on the
comments of the Comptroller and 15th December, 1977 agreed with-
Auditor General thereon. out any amendment to the Come

panies (Amendment) Bill, 1977,
which wag passed by the Lok Sabha
at its sitting held on the 13th Dec-

(ii) A statement explaining that
Government are in agreement with
the above Report and therefore no

separate Review on the working ember, 1977."

of the Corporation is being laid.

(2) Three statement (Hindi and
English versions) showing reasons 12.09 hrs.
for delay in laying the documents
mentioned at (a), (b) and (c) of TR frard TwT)
item (1) above. [Placed in Library. =t ( )%
See No. LT-1875/77]. T WERd WU d| R

INTERIM ANp FiNAL  RFPORTS OF
INDIRECT TaxATION ExNQUIRY Com- AW FAF QEE' ‘ﬁ AIE AT
MITTEE AND AN EXPLANATORY NOTE ¥ Toee ¥ Uy fAgEw &A1 =ean
g1

SHRI H. M. PATEL: I beg to lay
on the Table—

(1) A copy of the Interim Report N % frar
of the Indirect Taxation Enquiry N TS l\l qE&e i‘Exfl .
Committee (April, 1977). ffr qd aga @ F F@ FEN

(2) A copy of ‘the Final Report ‘q.glau g & e Tﬁﬁ r-g{' Ceell
(Part 1) of the Indirect Taxation § frem g ow o1 wEwr g%

Enquiry Committee (October, 1977). I I F W0 A e &7
(3) An explanatory note (Hindi FATTHT T T S 7 T
and English versions) giving vea- ®1 T o7 IqE S SEE Iiﬁ

sons for not laying simultaneously N )
Wt ¥ owEn g frew §@R

the Hindi versions of the above re-

ports and also explaining that no fra g aw fgt #7 ST

decision has yet been taken regard- ) -
jng implementation of the recommen- T WX gww gr feE WX E |
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MR. SPEAKER: Why was the
Hindi version not made available?

12.11 hrs

CALLING ATTENTION TO MATTER
OF. URGENT PUBLIC IMPORTANCE

INCREASE IN THE TERRORIST ACTIVITIES
OF ANAND MARG DURING THE LAST ONE
YEAR

st e frdt (aw)

SHRI K. LAKKAPPA (Tumkur) :
Sir, with your permission I want to

say that.a full discussion is very neces.-.
sary on the terrorist activities of
Anand Margis. These are going on on
a large scale....

MR. SPEAKER: Please sit down.
Let the Home Minisier read out the
statement.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH) :
Mr. Speaker, Sir, with your permis-
sion, | =would first read out my state-
ment in English. In fact, I have got
only the English version, Then I will
translate it into Hindi. Sir, threaten-
ing letters are being received from
the Anand Marg and its allied organi-
sations abroad demanding the release
of its Founder-Head Shri P. R. Sarkar
alias Anandmurti. On 15th Novem-
ber the Minister of External Affairs
had made a statement in the other
House furnishing details of attacks on
our personne]l and damage to proper-
ty in various stations abroad.

As the members of this House are
no doubt aware, Shri P. R Sarkar
was arrested in December. 1971 on
charges of conspiracy to commit and
«betment of murder of 6 followers of
the Anand Marg who had allegedly
defected from the organisation.
Chargesheet was filed against Shi
Sarkar and others in May, 1972 in a
Patna Court. The Magistrate commit-
ted the case to the Court of Sessions
for trial in November, 1972 Shri
Sarkar was found guilty of the oﬂen.-
ces of criminal conspiracy to commit
murder, abetment of murder and abft-
ment of the offence of causing dis~
appearance of evidence and sentenced
to undergo rigorous jmprisonment for
life. An appeal against the judgment
of the Sessions Court is subjudice
before the Patna High Cuurt. In
thése circumstances, there can ° no
question of Shri P. R. Sarkar's meas‘e.
The law will have to take its cours ™
It is in this context that terrorist acti=
vities have been resoried to by the-
followers of Shri P. R. Sarkar in an
attempt to coerce the Government to.
release him. Almost all the threats
received so far purport to emanaie



